RFP for MPLS Connectivity for IRDAI


Request for Proposal (RFP)
For
MPLS Connectivity for IRDAI Head Office and Regional Offices
RFP No............................ September 2015
[image: image1.png]



Issued By

Insurance Regulatory and Development Authority of India 
3rd Floor, Parisrama Bhavan, Basheer Bagh HYDERABAD 
500 004 
Telangana State (INDIA) 

Ph: (040) 23381339 
Fax: (040) 6682 3334 

Email: it@irda.gov.in
1. Acronyms and abbreviations
	Abbreviation
	Description

	IRDAI
	Insurance Regulatory & Development Authority of  India

	MPLS
	Multiprotocol Label Switching

	SLA
	Service Level Agreement

	Mbps
	Megabits per second


2. Important Information  
  2.1 Schedule of Dates 
	S.No.
	Events
	Date

	1.
	Start date for issuance / download of RFP Document
	16.09.2015

	2.
	Last date for Submission of Queries through mail.
	28.09.2015

	3.
	Last  date and time  for Proposal submission & closure
	14.10.2015

	
	of tender box
	By 5 P.M.

	4.
	Opening of  Bids
	15.10.2015

	
	
	3 P.M.


Note: RFP can be downloaded on all days from Start date of issuance to 2.00 PM on last date for proposal submission. 
   2.2 RFP Document Fees

INR 1,000/- (Rupees One Thousand only) through Demand Draft or Bankers Pay Order from a Scheduled Commercial Bank, drawn in favour of “Insurance Regulatory & Development Authority of India”, payable at Hyderabad. The DD should be submitted with Bid (Not Refundable).
   2.3 Earnest Money Deposit (EMD)
The estimated cost of the MPLS connectivity is 15 Lakhs /per annum (Approx). EMD of the RFP is Rs. 40,000/- (Rupees Forty Thousand only) through Demand Draft from a Scheduled Commercial Bank, drawn in favour of “Insurance Regulatory & Development Authority of India”, payable at Hyderabad.
The bid will be disqualified if the EMD is not submitted along with the pre-qualification proposal. 
Return of EMD:
Unsuccessful bidder’s bid security will be released as promptly as possible as but not later than 60 days after the award of the contract to the successful vendor. The successful vendor shall have to sign the Contract and deposit required security deposit payable to IRDAI at Hyderabad.
No interest will be payable on the amount of the EMD. The EMD may be forfeited in following cases:

· If a vendor withdraws his bid or increases his quoted prices during the period of bid validity or its extended period, if any; or 
· In the case of a successful vendor, if it  fails within the specified time  limit  to: 
· Sign the Agreement or, 
· Furnish the required security deposit. 
Note: Two Separate Covers Containing bid

          1. EMD, Eligibility with Technical Solution

          2. Commercial Bids
   2.4 Contact Person’s Address for correspondence and clarifications 

Officer on Special Duty (Networking)
Insurance Regulatory and Development Authority of India (IRDAI) 
5th Floor, Parisrama Bhavan, Basheer Bagh, HYDERABAD - 500 004 
Telangana State (INDIA) 

Ph: (040) 23381339 

 Email:  it@irda.gov.in
3. Executive Summary
      3.1 Introduction
Insurance Regulatory and Development Authority of India of India (IRDAI) was constituted as an autonomous body to regulate and develop the insurance industry, following the recommendations of the Malhotra Committee report, in 1999. The IRDAI was incorporated as a statutory body in April, 2000. The key objectives of the IRDAI include promotion of competition so as to enhance customer satisfaction through increased consumer choice and lower premiums, while ensuring the financial security of the insurance market.

· To protect the interest of and secure fair treatment to policyholders

· To bring about speedy and orderly growth of the insurance industry (including annuity and superannuation payments), for the benefit of the common man, and to provide long term funds for accelerating growth of the economy;

· To set, promote, monitor and enforce high standards of integrity, financial soundness, fair dealing and competence of those it regulates;

· To ensure speedy settlement of genuine claims, to prevent insurance frauds and other malpractices and put in place effective grievance redressal machinery;

· To promote fairness, transparency and orderly conduct in financial markets dealing with insurance and build a reliable management information system to enforce high standards of financial soundness amongst market players;

· To take action where such standards are inadequate or ineffectively enforced; 

· To bring about optimum amount of self-regulation in day-to-day working of the industry consistent with the requirements of prudential regulation.
   3.1 Objective

· Uninterrupted 8 Mbps Connectivity between Head Office and Regional Offices.

· Seamless Transfer of Data.

· Providing secured application access.

· Enforcing internet/email policies.
· Video/Audio conferencing /IP Telephony.
· Accessing Internal Applications.
4. Scope of Work
    To provide MPLS connectivity for IRDAI and Regional Offices: 

· The MPLS connectivity should have fully dedicated (1:1), unshared & High Quality 8 Mbps symmetric bandwidth without any compression factor through Optical Fibre. 

· Installation, commissioning, configuring of the link and hardware (Modems and Router etc). 

· Maintenance support service (24 hours and 7 days a week) for Bandwidth and equipment. 
· The bidder is required to maintain the link between two locations mentioned below for a minimum period of two years.
Connections:

	S.No.
	From
	To

	1.
	Head Office:

Insurance Regulatory and Development Authority of  India (IRDAI) 

Head Office, Third  Floor,

Parishrama Bhavan, 

Basheerbagh, 

Hyderabad  - 500 004. 


	Delhi Regional Office :

Insurance Regulatory and Development Authority of  India (IRDAI) Regional Office, 

Gate No.1, First Floor, 

Jeevan Tara Building ,

Sansad Marg,

Delhi- 110 001.



	2.
	Head Office:

Insurance Regulatory and Development Authority of  India (IRDAI) 

Head Office, Third  Floor,

Parishrama Bhavan, 

Basheerbagh, 

Hyderabad  - 500 004.

	Mumbai Regional Office:

Insurance Regulatory and Development Authority of  India (IRDAI) Regional Office,
Royal Insurance Building,

12,Jamshedji Tata Road, Ground Floor, Church gate,
Mumbai - 400 020.




The bidder is required to maintain the link between locations mentioned below for a minimum period of two year renewable every year up to 2 year at the same or lower price quoted for 1st year at the discretion of IRDAI.

PERIOD OF MPLS CONNECTIVITY SERVICE CONTRACT: - The MPLS Connectivity contract shall be initially for a period of (2) two years. It may be extended further more depending on requirement year on year basis.
5. Term of Reference (TOR) & Service Level Agreement (SLA):

    SP will be required to sign Service Level Agreement (SLA) having the following: 

· Packet Losses: Less than 1% (Average over 1000 ping).
· Network Availability: More than 99.5 % per month. 

· Reports for performance, monitoring /usage to be submitted by the ISP on weekly or monthly basis or as per requirement of IRDAI. 

· In case of the above parameters going out of specifications, IRDAI will be compensated adequately in respect of the extended time for the loss of hours in service. Also, if services are not found satisfactory, IRDAI reserves the right to cancel the contract with –one month notice. 
· In case connectivity from Fibre cable is failed, the same connectivity speed will have to be provided through wireless line by the service provider.

· 99.5% Uptime shall be calculated as, (Total Time – Down Time) X 100 /Total Time. Deduction in payment will be made for downtime in the quarterly bills raised by the Service Provider (SP).

· The services shall be provided 24 hours & 7 days in a week.
· The bidder will be responsible for undertaking any civil/electrical work etc., involved from commissioning to the completion of the project, at his cost. 
· The service should includes fully meshed any to any MPLS network, network designing, last mile, bandwidth, installation, configuration, hardening, maintenance support, integration with LAN/WAN, proactive monitoring and reporting, change management, migration, training etc., with service level agreement (SLA) binding the Bidder / SP to maintain uptime and application/service quality commitments.
· Design, develop, implement, and manage an MPLS service in locations mentioned in scope for a secure, scalable, resilient and reliable, total MPLS network

· All Sites shall be able to directly connect to any other site over the MPLS network. Full-mesh connectivity is desired.

· Obtain all necessary right-of-ways and permits for construction of pathways and installation of telecommunications cabling necessary to implement the proposed solution. SP should take necessary permission IRDAI will assist for the same.

· Provide a low-latency, highly reliable, high-speed MPLS service. The connection shall provide to IRDAI is able to conduct business operations as per the specified bandwidth requirements and as defined by agreed upon Service Level Agreements (SLA). 
· The proposed connection shall be capable of meeting the defined performance standards throughout the entire term of the contract.

· Network integrator for the installation, configuration management, commissioning of MPLS link, establishing automatic switch-over from primary link to the backup link and vice-versa.
· Vendor/bidder should have fully functional 24x7x365 Customer Service Centre in Hyderabad, Delhi and Mumbai.
· Installation and Commissioning Charges paid on Acceptance of Installation Report.

· Payment will be made quarterly in arrears for Annual recurring charges (ARC) after issuing of necessary invoice and submission of monthly reports including SLA while one time charges (OTC) would be paid after successful commissioning of the link. In case of termination of services, the payment will be made on pro rata basis for the duration for which the services were provided.
· Taxes: The percentage of Tax All the taxes, duties, levies, must be quoted in clear terms separately. If the taxes are not mentioned separately, it will be presumed that the rates quoted are inclusive of taxes
During AMC period, penalty for MPLS Links is as follows:

	S.No. 
	Link Availability(Quarterly basis)
	Penalty

	1
	100% to 99.5% 
	NIL

	2
	Below 99.5%-Up to 98.5%
	  5% of quarterly lease charges

	3
	Below 98.5%-Upto 97%
	 10% of quarterly lease charges

	4
	Below 97% -Up to 95%
	20% of quarterly lease charges

	5
	 Below 95%
	 25% of quarterly lease charges


6. ELIGIBILITY CRITERIA:

   The invitation to bid is open to all Bidders who qualify the Eligibility Criteria as given below:

· The bidder should be a Company registered under the Indian Companies Act, 1956 for the last three (3) years.

· The bidder should have minimum annual turnover of 50% of the estimated cost of Rs.15 lacs during the last three financial years (2012-13, 2013-14 and 2014-15).

· The bidder should provide reference of 3 clients who have procured similar or higher bandwidth from the Bidder, each of the value 5- 6 Lakh.

· The bidder should not be blacklisted by any Govt. /PSUs in India or abroad.

· The bidder should have TL9000 certification.

· The Bidder should have the DOT license
7. Bid Submission Formats
Covering Letter for submission of Technical & Commercial Proposal
[Date] 

HEAD-IT 

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA (IRDAI)
3rd  FLOOR, PARISRAMA BHAVAN, 

BASHEER BAGH, HYDERABAD 500 004 

TELANGANA STATE (INDIA)
Dear Sir, 

      Ref: RFP: MPLS Connectivity Implementation and Operation & Maintenance of IRDAI Regional Offices  

Having examined the tender document, the receipt of which is hereby duly acknowledged, we, the undersigned, offer to provide MPLS Connectivity services as required and outlined in the RFP. To meet such requirements and to provide services as set out in the tender document, we attach hereto the technical proposal as required by the Tender document, which constitutes our proposal. 

We undertake, if our proposal is accepted, to adhere to the implementation for providing MPLS Connectivity Services in Installation, Commissioning, Implementation, and Operation & Maintenance.

We agree for unconditional acceptance of all the terms and conditions set out in the tender document and also agree to abide by this tender response for a period of six MONTHS from the date fixed for tender opening and it shall remain binding upon us with full force and virtue. 

Until within this period a formal contract is prepared and executed, the RFP, this tender response, together with your written acceptance thereof in your notification of award, shall constitute a binding contract between us and IRDAI. 

We confirm that the information contained in this proposal or any part thereof, including its exhibits, schedules, and other documents and instruments delivered or to be delivered to IRDAI is true, accurate, and complete. This proposal includes all information necessary to ensure that the statements therein do not in whole or in part mislead IRDAI as to any material fact. 

We agree that you are not bound to accept our or any tender response you may receive against this tender. We also agree that you reserve the right in absolute sense to reject all or any of service specified in the tender response without assigning any reason whatsoever. It is hereby confirmed that I/We are entitled to act on behalf of our corporation/company/ firm/organization and empowered to sign this document as well as such other documents, which may be required in connection with this bid process. 

Dated this Day of <month> <year> 

(Signature) (In the capacity of) 

Duly authorized to sign the Tender Response for and on behalf of: 

(Name and Address of Company) Seal/Stamp of bidder 

Witness Signature: 

Witness Name: 

Witness Address: 

CERTIFICATE AS TO AUTHORISED SIGNATORIES 

I, <name>, certify that I am the authorised representative of…<company name>…, and that ………<signatory name>………… who signed this Bid is authorized to bind …<company name>… to the terms of the RFP being responded through this Bid by Authority of India of its board of directors. 

(Signature of Authorised Signatory) 

Date 

(Company Seal)
Financial Bid Format

	Sl.No.


	Description
	Basic Price

(in Rs.)
	Taxes   if any      (in Rs.)
	Total

(In Rs.)

	01.
	Band Width Charges 8 Mbps MPLS internet connectivity (1:1, uncompressed/ pure on clear Channel for Two year)  Annual Rentals
	
	
	

	02.
	One time Installation/ Configuration Charges, if any 
	
	
	

	03.
	Any other charges (To be specified) 

 
	
	
	

	Grand Total
	


1

